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O R D E R 

20.08.2019   Taking into consideration the facts and circumstances of the 

case and being satisfied with the grounds, the delay of 11 days in preferring the 

appeal is condoned. 

 I.A. No. 2530 of 2019 stands disposed of.  

 Learned counsel appearing on behalf of the Appellant submits that the 

‘resolution plan’ is discriminatory among the ‘Financial Creditors’ on the ground 

of ‘secured’ or ‘unsecured creditors’ and, therefore, it should be set aside or 

should be substituted with appropriate order. 

 Let notice be issued on the Respondents by Speed Post.  Requisite along 

with process fee, if not filed, be filed by 21st August, 2019.  If the Appellant 

provides the e-mail address of Respondents, let notice be also issued through    

e-mail. 

 In the meantime, defects as pointed out be removed within 10 days.  

 Post the case ‘for Admission (After Notice)’ on 19th September, 2019. 

 The implementation of the ‘resolution plan’ shall be subject to the decision 

of this appeal.   
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